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 IN THE COURT OF ASSTT. SESSIONS JUDGE :::::::::NALBARI 

 

Present :        Himakshi Thakuria Buragohain.            

  Asstt. Sessions Judge,  

            Nalbari. 

 

 

   SESSIONS CASE NO : 67/17 

 

       U/S 341/326/307/34  IPC            

 

 

   STATE OF ASSAM   

 

              - VS - 

 

 

        1. ANANDA DEVNATH 

 

        2. SUBODH DEVNATH 

 

        3. SUMANTA DEVNATH 

 

        4. DIPANKAR DEVNATH 

 

          ……..... Accused persons. 

 

 

Committed by learned CJM, Nalbari, vide his order dated 18/05/2017 in 

connection with G.R. Case No. : 1072/15 

 

APPEARANCE : 

 

Advocate for the prosecution : Mr. Mrigen Das, Learned Addl. PP. 

 

Advocate for the defence           : Md. Abdul Majid, Ld. Advocate. 

 

 

 

Date of Evidence   : 05/06/2017, 19/06/17, 03/07/17, 

 

        04/08/17, 18/08/17, 06/06/18 

 

Date of   Argument   : 07/08/2018. 
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Date of Judgment   : 21/08/2018. 

 

 

 

 

                                J   U   D   G   M   E   N   T 

 

 

1.  The gist of the prosecution case in brief is that on 18-

07-15 the informant Sri Ankur Devnath, S/o Gauranga Devnath of village 

Namati, under Nalbari PS in the district of Nalbari, lodged an FIR at 

Nalbari PS stating interalia that on 17-07-15 the father of the 

informant gave  company to Sri Akhil  Nath of Namati gaon to the 

Police Station to file an FIR regarding disputes between the latter 

and the accused person, Ananda Devnath, along with other co-accused 

persons for their land. On the same day, in the evening at 4 PM while 

the father of the informant was on his way  home from Nalbari  he was 

wrongfully restrained by the accused Ananda Devnath, Subodh Devnath, 

Sumanta Devnath and Dipankar Devnath  near Khudia Kotlabarkuchi High 

School and he was stabbed by  a knife on his stomach, whereby he 

sustained serious injury.  Hence this case.  

 

2.  On receipt of the ejahar police registered a case as 

Nalbari PS Case No.498/15 u/s 341/326/307/34 IPC and started 

investigation. After completion of investigation the I/O submitted 

charge sheet against the accused 341/326/307/34 IPC. Since the offence 

u/s 341/326/307/34 IPC is exclusively triable by the Court of 

Sessions, the learned Chief Judicial Magistrate, Nalbari committed 

this case to the court of Hon'ble Sessions Judge, Nalbari. On receipt 

of the committal paper and GR Case Record Hon'ble Sessions Judge, 

Nalbari started Sessions case against the accused and thereafter 

transferred this case to this court for disposal. 
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3.  After hearing the learned counsels for both sides and on 

perusal of the case diary, charge was framed against the accused u/s 

341/326/307/34 IPC. The charge so framed was read over and explained 

to the accused to which he pleaded not guilty and claimed to be tried. 

 

4.  During trial, prosecution side examined as many as 9 

(nine) witnesses including the informant and the victim to prove the 

charge against the accused. Accused was examined u/s 313 CrPC.  The 

statement of defence is recorded in a separate sheets. The defence 

case was of compete denial and the defence side has not adduced any 

defence evidence.   

 

5.  POINTS FOR DETERMINATION 

 

  i) “Whether the accused persons in furtherance of 

their common intention on 17-07-15 at about 4 PM near Khudia 

Katlabarkuchi High School premise under Nalbari PS wrongfully 

restrained Gauranga Devnath?” 

 

  ii) “Whether the accused Sri Ananda Devnath in 

furtherance of common intention of all the accused persons on the 

above mentioned date, time and place voluntarily caused grievous hurt 

to Gauranga Devnath by means  of a sharp weapon ?” 

 

  iii) “Whether the accused persons in furtherance of 

their common intention on the same date, time and place struck a blow 

with a sharp weapon to Gauranga Devnath with such intention (or 

knowledge) and under such circumstances that by that act they would 

have been guilty of his murder ?” 
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 (DISCUSSION, DECISION AND REASONS THEREFOR) 

     

 

6.  I have heard learned counsel for both the parties and 

gone through the evidence on record. Learned counsel for the 

prosecution has submitted that all the witnesses have supported the 

prosecution story and this is a fit case to convict the accused u/s 

341/326/307/34 IPC. 

7.  On the other hand, learned defence counsel has submitted 

that prosecution has failed to prove the case. There are discrepancies 

in the evidence adduced before the court and the statements of the 

witnesses recorded u/s 161 CrPC. Learned defence counsel has further 

submitted that the victim nullified the prosecution case and from the 

evidence of PWs  no ingrecients of offence is made out against the 

accused.  

8.  It is expedient to cast a glance at the evidences of the 

prosecution witnesses.   

 

9.  In the very beginning of our discussion let us find out 

whether the father of the informants Gauranga Debnath sustained any 

injury or not. For determining this, let us go through that evidence 

of PW-8, Dr. Ramesh Ch. Goswami, who is he M.O., in this case. 

  PW-8 stated that on 17-07-15 while he was working in SMK 

Civil Hospital, Nalbari as SDM & HO, he examined one Gauranga Debnath 

and on examination he found the following injuries :- 

 1. Stab injury over Epigestrium. Size is 1 cm x .5 cm. 

Margine is regular blood stain found. Omentum is protruded.  

 2. Stab injury over left lumber region. Size is 1cm x .5 cm. 

Margine is regular blood stain found.  

 3. Cut injury over left lower part of chest. Margin is 



5 

 

regular blood stain. Size is 1.5 cm x .5 cm  

  

  According to PW-8, the victim himself came to the 

hospital for treatment and was examined on Emergency Regn. No.13305/15 

in the emergency ward and thereafter he referred the patient to GMCH, 

Guwahati. PW-8 further stated that the injury was fresh and caused by 

sharp weapon. 

  In the cross-examination of PW-8 we find him stating that 

the injuries sustained by PW-8 may not be caused by dashing over 

protruded rod. According to PW-8 it is unlikely that all the three 

injuries can happen if the person dash on some sharp pointed object. 

  From the evidence of PW-8 as well as from the contents of 

Exhibit-3, it is very clear that the injuries sustained by the victim 

was not resulting from fall, but was caused due to assault. 

10.  Now we have to find whether the injuries sustained by the 

victim was caused due to the assault by the accused persons or not. 

For determining this let us at first go through the evidence of PW-2 

Anukul Debnath who is the informant of this. PW-2 stated that on 17-

07-15 at about 4 PM when he was in his residence, his younger brother, 

Joykul Nath informed him over phone that while his father Gauranga 

Debnath was coming from Nalbari PS on his bicycle, at Khudra Katla 

Borkuchi, he met with an accident. When PW-8 came to Khudra Katla 

Borkuchi, he found a large numbers of people assembling there. But by 

then his father was already brought to Nalbari Civil Hospital by the 

villagers. According to PW-2 the public present there told him that 

all the four accused persons had restrained his father and accused 

Anand Debnath had stabbed his father in his stomach. It appears that 

when PW-2 came to Nalbari Civil Hospital   and met his father he asked 

him about the incident he was told that the 3 accused persons namely 

Sumanta Debnath, Subodh Debnath and Dipankar Debnath had caught hold 
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of him and accused Ananda Debnath stabbed him on his stomach.  

11.  Now let us find out what PW-1, Gauranga Debnath who is 

the victim in this case has deposed in his evidence. PW-1 stated that 

on 17-07-17 about 03:45 PM – 04:00 PM, he was returning home from 

Nalbari and while crossing Khudra Katla High School on his bicycle, 

accused Ananda Debnath called him. According to PW-1 Sumanta Debnath 

was also present there. But PW-1 did not stop. It appears that after 

crossing them at a little distance away accused Subodh Debnath and 

Dipankar Debnath caught PW-1 and put him down on the ground from the 

bicycle. According to PW-1 Dipankar Debnath and Sumanta Debnath gave 

him blows and accused Ananta Debnath stabbed him with a knife on his 

stomach for 9 (nine) times. PW-1 further stated that when the accused 

were assaulting him, he called two women, namely Mina Devi and Rumpi 

Devi by waving his hands for help. The two women came and tied the 

wounds in the stomach of PW-1 by clothes and then the nearby people 

called 108 vehicle and took him to Nalbari Civil Hospital from where 

was referred to Guwahati. It appears from the evidence of PW-1 that 

his son took him to Rahman Hospital, Guwahati wherein he got treatment 

for two weeks. According to PW-1 when he was taken to Guwahati he was 

unconscious and he regained back his consciousness after three days.  

12.  One thing which is revealed from the evidence of PW-1 is 

that the accused persons had land dispute with him, Akhil Debnath and 

Biju Debnath and the accused had asked him not to help them. PW-1 

heard that on the day of occurrence accused Ananda Debnath had 

assaulted Biju and Akhil in the morning and PW-1 helped them to lodge 

the FIR. According to PW-1 this may be the reason for which the 

accused persons have assaulted him.  

13.  Now if we go through the evidence of PW-3, Joykul 

Debnath, we find him stating that on 17-07-15 when he was in his brick 

industry, one of his friends named Jiban Debnath from Khudra Katla 



7 

 

Borkuchi village informed him over phone that his father met with an 

accident and some people assaulted him and left him on the road in 

front of his house. When PW-3 went to the place of occurrence, he saw 

a large numbers of people present there and one woman named Bulu 

Debnath told him that when she asked his father about the occurrence, 

he told her that Dipankar and Subodh Debnath had caught hold of him 

and accused Simanta gave blows on his father and accused Ananda 

Debnath has stabbed his father on the stomach. Thereafter PW-3 came to 

Nalbari Civil Hospital and saw his father with blood oozing out from 

his stomach. PW-3 further stated that when he asked his father about 

the incident, he told him that Ananda Debnath had hit him by a dagger 

and accused Sumanta Debnath had given blows on him and the other two 

accused had caught hold of him.  

14.  After going through the evidence of PW-2 and PW-3, it 

appears that they did not find the victim, who is their father in the 

place of occurrence. But they found him in Nalbari Civil Hospital. 

Though PW-2 and PW-3 did not see the occurrence, it appears that they 

came to know about the occurrence from the people gathering  in the 

place of occurrence. The learned counsel for the accused while 

submitting his argument stated that none of the PWs were eye witness 

to the occurrence. The learned counsel for the defence further 

submitted that according to the informant, Mina Devi and Rumpi Devi 

came to the place of occurrence, but they were not examined as 

prosecution witnesses.    

15.  Going back to the evidence of the PWs we find PW-1 

specifically stating in his evidence that accused Subodh Debnath and 

Dipankar Debnath  caught him and put him down on the ground from the 

bicycle and thereafter Dipankar Debnath and Sumanta Debnath gave him 

blows and accused Ananda Debnath stabbed him on his stomach 9 times 

with a knife. Though the other Pws were not eye witnesses to the 
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occurrence we find PW-2 stating in his examination in chief that when 

he went to the place of occurrence he heard that Ananda had stabbed 

his father on the stomach and when he came to Nalbari Civil Hospital 

and met his father, the latter told him that accused Sumanta Debnath, 

Subodh Debnath and Dipankar Debnath had caught hold of him and accused 

Ananda Debnath had stabbed him on his stomach. PW-3 also stated that 

when he came to Nalbari Civil Hospital and saw his father with blood 

oozing out from his stomach he asked his father about the incident and 

then the latter told him that Ananda had stabbed him by a dagger and 

accused Sumanta Debnath had given him blows and other two accused 

persons were catching hold of him.  

16.  Now let us find out whether the other PWs have supported 

the prosecution case or not. PW-4 Biju Debnath stated in his evidence 

that after the incident there was a hulla in their village and people 

were running to the place of occurrence. At that time he heard that 

accused persons had stabbed Gouranga. According to PW-4 when Gouranga 

returned from hospital then he asked him about the incident and was 

told by the latter that accused had stabbed him while the other three 

accused were holding him.  

17.  PW-5, Tarun Rai Bhomik stated in his evidence that on 

17/07/2015 at about 3-30 PM to 4:00 PM while he was in his residence 

there was hulla in their village that Gouranga Debnath met with an 

accident and therefore he along with the villagers came to the place 

of occurrence but could not find Gouranga. Then PW-5 came to Nalbari 

Civil Hospital and found injury on the stomach of Gouranga with blood 

stain over his cloth. According to PW-5, Gouranga was talking at that 

time and he told him at the hospital that all the accused persons had 

caused injury to him and later when he returned home from the hospital 

he told him that accused Ananda had stabbed him on is stomach. 

18.  PW-6, Nandan Debnath stated in his evidence that about  



9 

 

two years ago between 3.00 PM - 4.00 PM there was a hulla at village 

Khudia in front of the residence of Ranjit Debnath. According to PW-6 

at that time he was in his shop which was situated about 200 meter 

away from the place of occurrence and saw people running to the place 

of occurrence. It is revealed that when PW-6 came to the place of 

occurrence he saw Gouranga Debnath lying on the ground writhing on 

pain. PW-6 further stated that at that time the victim was able to 

speak and when he asked about the incident Gouranga Debnath told him 

that accused Ananda Debnath had struck him with a dagger and two of 

his brothers were also present there. Thereafter they called 108 

Ambulance and took him to hospital.  

19.  PW-7, Dulal Debnath, stated in his evidence that about 

two years back when he went to the matrimonial house of his daughter 

at Khudia at about 3 pm he heard hulla on the road at a little 

distance away and when he went to the place of occurrence he saw a 

person holding his stomach from where blood were oozing out and person 

was crying.  

20.  From the evidence of PW-7 it appears that the victim is 

not known to him but he saw him on the place of occurrence in an 

injured condition immediately after the occurrence. According to PW-7 

one woman brought a cloth and tied the cloth over the wound of that 

person. PW-7 further stated that when he asked the person about the 

incident he told him the name of a person who stabbed him by a dagger 

but PW-7 could not recall the name.  

21.  In his argument the learned counsel for the defence  

submitted that if the patient had sustained any serious injuries then 

he would have been taken to GMCH. But in this case the victim was 

taken to Rahman Hospital, Guwahati which raises a doubt in our mind 

regarding the genuineness of the prosecution story.  

22.  PW-2, who is the informant stated in his examination in 
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chief that on that night his father was referred to GMCH. When they 

took their father to GMCH, due to electrical problem his father was 

not admitted there and he was taken to GNRC. At GNRC his father was 

treated and thereafter they were  asked to take back the victim to 

Rahman Hospital. PW-3, who is also one of the son of the victim stated  

in his evidence that in Nalbari Civil Hospital on seeing the critical 

condition of his father Dr. Ramesh Goswami referred him to GMCH. At 

GMCH  the doctor's seeing the condition of the victim advised them to 

take the victim to GNRC. When they reached GNRC they were told that 

the ICU seats were not available. Therefore they were asked to take 

the victim to Rahman Hospital at Six Mile. From the above deposition 

of PW-1, PW-2 and PW-3 it appears that the victim was taken to both 

GMCH and GNRC but as there were no seats he was brought back to Rahman 

Hospital.   

23.  We find PW-1 stating in his examination chief that after 

he was taken to Nalbari Civil Hospital the doctors referred him to 

Guwahati. Thereafter his sons took him to Rahman Hospital, Guwahati 

and he got treatment there for two weeks. PW-1 also stated that he 

lost consciousness and regained consciousness  after three days.  As 

such it is possible that he might not know where he was taken before 

gaining consciousness. The evidence of the victim and the other PWs is 

further corroborated  by the evidence of PW-8 Dr.  Ramesh Ch. Goswami 

to the effect that the victim sustained stabbed injury over 

epigestrium of size  1 cm x .5 cm,  stab injury over left  lumber 

region of size  1 cm x .5 cm and cut injury over left lower part of 

the chest of size  1.5 cm x .5 cm.  According to PW-8 the age of 

injury was fresh and the injury was caused by sharp cutting object. 

PW-8 further stated that as the patient was referred to GMCH, Guwahati 

immediately after management, the nature of injury could be obtained 

from GMCH. However, we do not find any medical examination report of 
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the victim collected by the I/O from GMCH. Though a medical report of 

Rahman hospital is found in the case record wherein the nature of 

injury is shown to be grievous caused by a sharp weapon, the Medical 

Officer of Rahman Hospital was not examined in this case.  

24.  Now in order to find out whether the victim Gouranga 

sustained grievous injury we have to go through the defination of 

section 320 IPC. Section 320 IPC defined grievous hurt as follows--- 

 First- - Emasculation. 

 Secondly -  Permanent privation of the sight of either eye. 

 Thirdly - Permanent privation of the hearing either ear. 

 Fourthly - Privation of any member of joint. 

 Fifthly  – Destruction of permanent impairing of the powers 

   of any member or joint. 

 Sixthly -  - Permanent disfiguration of the head or face. 

 Seventhly - Fracture or dislocation of a bone or tooth. 

 Eighthly  -  Any hurt which endangers life or which causes the 

   sufferer to be during the space of twenty days in 

   severe bodily pain, or unable to  follow his  

   ordinary pursuits. 

   

25.  In the instant case  the medical report of the victim the 

nature of injury as seen  reveals  that the injury is  caused by sharp 

weapon. The discharge certificate of the victim found in the case 

record reveals that the injured was admitted in the hospital on 

10/10/2016 and was discharged on 13/10/2016 and his condition was 

improved on the date of discharged. The injury sustained by the victim 

cannot be treated a grievous hurt within the meaning u/s 320 IPC.  

 

 

26.  The learned counsel for the accused has submitted that 
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there are serious contradiction and discrepancies between the 

statement made before the court and the statement made at the time of 

investigation. I have gone through the evidence & cross of PW-9, the 

I/O.  The argument of the learned counsel for the accused is not 

acceptable in law as minor discrepancies do not effect merits of the 

case.  

 

27.   The learned counsel also submitted at the time of 

argument that it is revealed from the cross of the PWs that there was 

land dispute between the parties and the entire case is realating to 

the said land dispute. Though the fact that there are dispsute in 

connection with property between the informant & the accused since 

long, the question for determination is whether the accused persons in 

furtherance of their common intention caused hurt to the informant 

which is almost proved by the prosecution. The defence taken by 

learned counsel that there was a hardware shop in the place of 

occurrence and the informant while quarrelling with the accused fell 

down on the rods is not believable, as none of the Pws supported the 

defence story. If this would have actually happened, the defence could 

have adduced the evidence of the owner and the salesman of the 

hardware store.   

28.  The further argument of the learned counsel for the 

defence that there was no eye witness to the occurrence except the 

victim himself is also not acceptable. As the Hon'ble Supreme Court 

of India in Anil Phukan  -Vs- State of Assam reported in 1993 AIR 

1462, has held as follows-- 

  “Conviction can be based on the testimony of a single 

eye witness and there is no rule of law or evidence which says to the 

contrary provided the sole eye witness passes the test of reliability. 

So long as the single eye witness is a wholly reliable witness the 
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courts have no difficulty in basing conviction on his testimony alone. 

However, where the single eye witness is not found to be the wholly 

reliable witness, in the sense that there are some circumstances which 

may show that he could have an interest in the prosecution then the 

courts generally insist upon some independent corroboration of his 

testimony.” 

 

29.  In the instant case PW-1 Gouranga Debnath is a reliable 

witness and conviction can be passed mainly on the basis of his 

evidence, as he was the best witness being the injured. PW-1 stated 

that the accused  Subodh Debnath and Dipankar Debnath  caught him and 

put him down from the bicycle and thereafter Dipankar Debnath and 

Sumanta Debnath gave him blows and finally accused Ananda Debnath 

stabbed him 9 times on his stomach. The evidence of the victim was 

corroborated by the other Pws. The accused persons restrained the 

victim and thereafter assaulted him and such acts of the accused 

persons was voluntarily and also done in furtherance of their common 

intention. And what they have done was done having meeting of minds. 

In the instant case though the nature of injury could not be proved to 

be grievous, it is proved that the victim was assaulted by the accused 

persons voluntarily by using dangerous weapon. Under such 

circumstances it can not be said that the accused persons voluntarily 

caused grievous hurt to the victim. However, there is no doubt that 

the accused persons voluntarily caused hurt to the victim by dangerous 

weapon in furtherance of their common intention which falls a 

punishable offence u/s 341/324/34 IPC. In the instant case the court 

has not seen any reason to disbelieve his evidence as the defence has 

failed to demolish the evidence adduced by the prosecution. 

 

30.  From the scrutiny of the evidence on record it appears 
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that on the day of occurrence while the victim Gouranga Debnath was 

returning home on the way he was wrongfully restrained by the accused 

persons namely Sumanta Debnath, Subodh Debnath, Dipankar Debnath and 

Ananda Debnath and in furtherance of their common intention they 

assaulted him by means of sharp cutting dangerous weapon  for which he 

sustained injuries and as  such all the ingredients u/s 341/324/34 IPC 

has been proved against the accused persons. However, the facts and 

circumstances and evidence on record reveals that the accused persons 

had no intention to kill the victim. As such ingredients u/s 307 IPC 

has not been proved against the accused persons. 

  

31.  It is settled law that if the accused is charged for a 

criminal offence and from the materials available on record, a lesser 

offence is made out, then he can be held guilty for the latter 

offence. There is no gain saying that the offence punishable u/s 324 

IPC is a lesser offence of section 326 IPC. Accordingly, accused 

persons namely Ananda Debnath, Sumanta Debnath, Subodh Debnath and 

Dipankar Debnath are found guilty u/s 341/324/34 IPC  and they are 

convicted.  However, they are acquitted from the charges u/s 307/34 

IPC on benefit of doubt.  

32.  Accused persons are major and they assaulted Gouranga 

Debnath in a pre-planned manner with intention to voluntarily caused 

hurt to him by means of dangerous weapon. Under such circumstances 

considering the nature and gravity of offence, I am of the view that 

this is not a fit case to release them on the Probation of Offenders 

Act, 1958. 

 

    O R D E R 

 

33.  In the result the prosecution has successfully proved the 
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case u/s 341/324/34 IPC. 

  Heard all the accused/ convicts on the point of 

sentences. All the convicts stated that they are the sole earning 

member of the family and has to look after their family. They further 

prayed for considering their punishment leniently.  

  The statements of convicts are recorded in separate 

sheets. The offence itself is serious in nature. Hence there is no 

ground to show leniency.  

  Accordingly, the convicts Ananda Debnath, Sumanta 

Debnath, Subodh Debnath and Dipankar Debnath are sentenced to undergo 

simple imprisonment for a period of 15 days u/s  341/34 IPC and to pay 

a fine  of Rs. 500/-(five hundred only) each, I/d of payment of fine 

another SI for 5 days. The convicts are further sentenced to undergo 

simple imprisonment for a period of 6 months and to pay a fine of Rs. 

3000/-( Three thousand only) each u/s  324/34 IPC  I/d  of payment of 

fine another SI for 1 month. 

   Both sentences shall run concurrently.  

  The period of detention which already have been undergone 

by the convicts in judicial custody be set off.  

  Fine amount, if realised, be given to the victim Gouranga 

Debnath as compensation as per provision u/s 357 CrPC. 

  Furnish a free copy of this judgment to the convict. 

 

 

  Given under my hand and seal of this court on this the 

21st day of August, 2018 at Nalbari  

 

               

                                    Asstt. 

Sessions Judge, 

                   Nalbari 
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Dictated & corrected by me    

  

 

 

Asstt. Sessions Judge, Nalbari 

 

 

 

 

 

 

 

    A  P  P  E  N  D  I  X 

 

(A) Prosecution witnesses: 

 PW 1 : Sri Gouranga Debnath, 

 PW 2 : Sri Anukul Debnath (Informant), 

 PW 3 : Sri Joykul Debnath, 

 PW 4 : Sri Biju Debnath,  

 PW 5 : Sri Tarun Rai Bhoumik, 

 PW 6 : Sri Nandan Debnath, 

 PW 7 : Sri Dulal Debnath,  

 PW 8 : Dr. Ramesh Ch. Goswami (M/O) and 

 PW 9 : Sri Ramen Talukdar(I/O).  

(B) Prosecution exhibited documents :  

 Ext-1 - Ejahar, 

 Ext- 1(1)  Signatures of PW-2, 

 Ext-2 – Seizure list, 

          Ext-2(1) – Signature of the PW 3, 

 Ext-3 –  Injury report, 
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 Ext 3(1) Signature of PW 8, 

 Ext-4- Sketch Map, 

 Ext-4(1) Signature of PW 9, 

 Ext-5- Charge-sheet, 

 Ext-5(1),  Signatures of SI Meher Khan.  

                  

(C)   Defence witnesses                     :  Nil. 

(D)   Defence exhibited document   :  Nil. 

 

                                                                       

Asstt. Sessions Judge, 

                  Nalbari 

 

 

Dictated & Corrected by me 

 

 

    Asstt. Sessions Judge 

       Nalbari 

 


